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Frivolous Imports
1641. SHRI MADHAVRAO
SCINDIA: Will the Minister of

COMMERCE be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the news
item captioned ‘‘Frivolous Imports”
appearing in the English ‘Blitz’ dated
7 July, 1990 giving a list of 185 pro-
ducts, which cannot be regarded as
essential and are available in surplus
quantities in the country but have
been allowed to be imported by Gov-
ernment;

(b) whether the import of afore-
said items is an unnecessary expen-
diture of foreign exchange; and

(c) if so, the reasons for permitting
these imports?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN
KUMAR NEHRU): (a) to (¢) Yes,
Sir. Under the current Import Policy,
import of only those items is allowed
which are not available indigenously
or if available, the quantities are in-
sufficient to meet the domestic de-
mand. Some imports of indigenously
available items are somctimes per-
mitted to upgrade technology and
modernise industry. Also, some im-
ports become necessary for provid-
ing inputs for exports at internatio-
nally competitive prices. However,
it is Government’s clear objective to
promote self-reliance and. therefore,
maximum emphasis is being placed
on import substitution.

Setting up of a Bench of
Bombay High Court at Pune

1642. DR. DAULATRAO SONUJI
AHER: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether Government have re-
ceived any proposal from Mahara-
shtra Government for the establish-
ment of a bench of Bombay High
Court at Pune;
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(b) if so, the details thereof and
the action taken by Government in
this regard; and

(c) the time by which the bench
is likely to be established?
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THE MINISTER OF STEEL &
MINES AND MINISTER OF LAW
& JUSTICE (SHRI DINESH GO-
SWAMT): (a) No, Sir.

(b) and (c) Do not arise.

Regarding Revenue Collection

1643. SHRI MADAN LAL KHU-
RANA: Will the Minister of
FINANCE be pleased to state:

(a) whether his Ministry has esti-
mated the revenue collection that will
be available on account of the re-
trospectivity to the amendment 1o
Section 28 of the Income Tax Act
and its usefulness with reference to
the need to assist the exporters for
their requirements of capital funds
at cheaper rates instead of draining
of their capital through such mea-
sures; and

(b) if so, the estimated figure and
its value to the exchequer vis-a-vis
the drainage of capital o the expor-
ters?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI ANIL SHASTRI): (a) and (b)
The amendments made to section 28
of the Income-tax Act were intended
to clarify the existing legislative in-
tention regarding the taxability of
export incentives as revenue receipts.
The Department’s view has all along
been that cash compensatory support,
duty drawback and sale proceeds
from import entitlement licences re-
ceived by an exporter is taxable in
his hand. Since this was only a
clarificatory amendment and was not
intended to raise additional revenue,
no estimate of revenue collection was
necessary or made. Since the Depart-
ment has throughout been treating
export incentives as taxable, the
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question of such “drainage of ca-

pital” of the exporters because of the
amendment does not arise.

Import of Medical LEquipments

1644. SHRI PRAKASH KOKO
BRAHMBHATT: Will the Minister
of COMMERCE be pleased to state:

(a)- whether after announcement of
the Import and Export Policy 1990-
93, the import of all medical life
saving equipments into this country
has grounded to a halt;

(b) if so, to what extent the import
of the life saving medical equipments
have been affected due to this policy:
and

(c) the steps being taken by Gov-
ernment in this regard?

THE MINISTER OF COMMER-
CE AND TOURISM (SHRI ARUN
KUMAR NEHRU): (a) No, Sir.

(b) Does not arise.

(c) The condition in the new lm-
port and Export Policy that impor-
ters of life saving equipments under
Open General Licence should be cer-
tified to possess necessary after-sales
service facilities has since been made
applicable only where a single item
is of c.if. value of Rs. 1 lakh or
more.

National Wage Policy

1645. SHRI P. R. KUMARA-
MANGALAM: Will the Minister
of FINANCE be pleased to state:

(a) whether Government propose
to evolve the National Wage Policy
in order to remove disparities in _the
pay scales of employees of various
organisations like Central _Govern-
ment, Public Sector Enterprises, Fin-
ancial Institutions, Commercial Banks
etc; and

(b) if so, the details thereof?
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THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHR1 ANIL SHASTRI): (a) and (b)
The Government is examining the
need for setting up a Commission to
study, imter alia, the relative wage
structures prevailing in ‘arious orga-
nised sectors under the Central Gov-
ernment. No decision has, however,
been taken so far.

Publication of ‘Yojma’ in Oriya
Language

1646. SHR1 BALGOPAL MISH-
RA: Will the Minister of INFOR-

MATION AND BROADCASTING
be pleased to state:

{a) whether Government have any
proposal to publish “Yojna"™ (Fort-
nightly) in Oriya languag::

(b) if so. the details thereof; and

(c) if not. the reasons for delay in
publishing the same?

THE MINISTER OF INFORMA-
TION & BROADCASTING AND
MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI P. UPENDRA):
(a) and (b) Yes, Sir. A provision
has been kept in the 8th Plan pro-
posals of Publications Division for
this purposc. The actual implemen-
tation of the Scheme would, how-
ever, depend upon the viability of the
project and availability of funds.

(¢) Does not arise.

Allocation of Funds to Hill States

1647. SHRI K. S. RAO: Will
Minister of FINANCE
to state:

the
be pleased

(a) whether the Chizf Ministers of
the hill states have recently in a
memorandum expressed  disappoint-
ment over the allocation of funds by
the Ninth Finance Commission and
sought special grants from Union
Government;



